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CENTRAL ADMINISTRATIVE TRIBUNAL
. ''jA B A L P U K  BKNCH, JABALPUR

Caravs ^uilding, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Dated

Registration No,

■ ? . ? y !  ... A w lican , (s)

VERSUS

Respondent (s)

A.copy of the ORDER dated................ P . ‘ ............ passed by the
Tribunal in the above mentioned case is forwarded herewith for necessaiy action.

H o n ’ble

27.7 .2005

S h r i.B .p , Rao, counsel fo r  the applicant 

The learned counsel for the ap p lican t

}sufomits th a t  the d ire c t io n  given by the Tribunal 

S K j a  cti' 3.2 .2005 in  OA Mo. 114/05 has been complied
{with by the respondents. Th erefo re , the

v^:?nA ,
dU (5’C ^  {present CCP N o .37/05 has become in fructuous

J ) U f ^  j Accordingly, the same i s  d ism issed  as

‘ in£iTuc-t\Aos .

.................

(M'i'P, Singh) 
Vice Chairman

gjCMadan ^ o h a n )  
i ’j/ J u d i c i a l  Member.
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